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displaced persons from former West
Pakistan (now Pakistan), former
Eas+ Pakistan (now Bangladesh). re-
patriates from Uganda, Mozambique,
Ziare and Vietnam and near comple-
tion of the work of rehabilitation of
new migrants from former East Pa-
kistan and repatriateg from Burma,
the main object and purpose for which
the Department of Rehabilitation was
set up, has been partially fulfilled.

(b) Yes. Sir. It is proposed to
continue this Department for the rea-
sons that (i) rehabilitation of repa-
riates from Sri Lankag ig likely to
continue till the end of the present
decade, (ii) the rehabilitation of Ti-
betan refugees is also  continuing
.and (iii) the residuary work of
rehabilitation of displaced persons
from former West Pakistan and East
Pakistan is going on in a limited
scale. -

In the context of the gradual re-
duction in work the staff strength
hag been/ is being suitably reduced in
the Department as well as in the sub-
ordinate offices.

Rehabilitation of Tamil repatriates
from Sri Lankg

1427. SHRI K. T. KOSALRAM:
Wil] the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether maximum subsidies
and more tolerable rehabilitation
schemes are being earmarked for
Tibetan and Bangladesh refugees;

(b) whether the Tamil Repalriates
from Sri Lanka whose fate was uni-
laterally decided by the Government
of India without giving them a
chance to decide about their habita-
tion occupy the jowest priority in
the rehabilitation programmes;

(¢c) wheher it is g fact that 5700
‘Tamil Reputriateg are cramped toge-
ther in 470 one-room hutments in the
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Mandapam Camp without  water,
without ventilation and without elec-
tricity; and

(d) if so, steps being taken to re-
habilitate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI GIRIDHAR
GOMANGO): (a) No, Sir.

(b) No, sir.

(¢) At no time there were 5700
Sri Lanka repatriates in Mandapam
Camp. All the tenements in the Camp
have proper ventilation and lighting
facilities.  Sufficient drinking water
ig also available in the camp,

(d) The camp at Mandapam is a
Transit Camp and after receiving the
repatriates there, they are sent +to
the places of rehabilitation earmark-
ed for them in the Southern States.

Apslication before MRTP Commis-
sion

1428. SHRI R, PRABHU: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number of applications re-
ceived under Sections 21, 22 and 23
of the MRTP Act during the year
1980;

(b) the number of cases referred
to in (a) above in which it wag held
that the provisiong of the MRTP Act
are not applicable; and

(¢) the details of such cases, in-
cluding the names of the companies,
the nature of the proposals made,
capital cost involved and the reasons
for holding that the provisions of the
Act are not applicable?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW. JUSTICE
AND COMPANY AFFAIRS (SHRI
A. A, RAHIM): (a) 184 appli-
cations were received by the Central
Government under Sections 21, 22
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and 23 of the M.R.T.P. Act during
the year 1980.
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in respect of 7 cases the
provisions of the MR.T.P. Act were

found to be not applicable.

(b) Out of the number of applica-
tions referred to in part (a) of the

Statement

(c) A Statement is attached.

Details of the applications under Sections 21,22 and 23 of the M.R.T.P. Act, 1969 in which it
was found that the provisions of the said Act were not applicable out of the applications which were received

during the year 1980

Sl.  Name of thc Company  Nature of the proposal Capital Rcasors for holdirg that
No. made Cost. the provisions of the
Act were not appli-
cable
(1) (2) (3) (4) (5)
Ls M/s. Delhi Cloth  and Manufacture of a new Rs. 50 The proposal did not

General Mills Com- article viz., 750 tonnes lakhs.
pany Limited. per annum of Foun-
dry Recsins at the
cxisting  undertaking
in Hoshiarpur, Punjab.
2 M/s. Amines and Plasticizers Manufacture of Rs.
Limited. 218-50
(i) 1:60 Million Cubic  lakhs.

Metres of Oxygen;

(ii) 05 Million Cubic
Metres of Acetylene—
Gas and

(iit) 0-5 Million [ Cubic
Metres of Nitrogen.

3. M/s. Zauri Agro Chcmi-

cals Limited.

Acquisition of shares in  Nil
M/s. Nagarjuna Ferti-
lizers & Chemicals
Limited by 1aking
an investment of Rs.

12 crores.

ameunt to be substan-
tial cxpapsion within

the meaning of Section

21 of the M.R.T. P.
Act.

The  Company was
registecred as a domi-
nant undertaking in
the menufacture of
Ethanolamines and
Plasticizers The ins-
tant pro posal related
to the production of
new Items  different
from those in which
the company  was

dominant. In such
cascs, the  provisions
of section 21 or 22 of

the Act are not ate
tracted.

M/s. Nagarjuna  Ferti-
lizers and  Chemi-
cals Limited whose
shares were propcesed

to be purchased, was
not an underta.kmg
with in the meaning of
Section 2(v) of the Act
and as such , the pro-
visions of Scdmn 23(4)
of the Act were not
applicable to the pro-
posal of the company.
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(h) (2) (3) (4) (5)
4 M/s. Enficld India Acquisition of shares in  Nil. M/s. Erfie’'d  Sales
Limited. Messrs  Enfield  Sales Private Limitcd wlese
Priviate  Limited by shares were proposed

making an

of Rs. 5 lakhs.

investmernt to be purchased was

rot and urdertaking
within the meaning
of section 2 (v) of the
Act and as such, the
provistors -of Secticn
23(4) of the Act were

r.ol applicable  to
the preposal of the
company.

5 MJs. Eugineering Cor-  Acquisiticn of shares in Nil Nesaie Tcu'inerte

structior Corporation Messers  Equipment Serviee & N aby te-
Lmiited. Service & Mainten- 1 ar ce Corporaticn
ance Corporation Limited  whese sharces

Limited by
an iuvestment of Rs. 20

lakhs.

6 ‘e, Perco Electronic & Marnufacone

Elecricals Limited. Welding

to 57

7  M/s. Utkal Machinery

of Special Rs. 70.7 The
g Electrodes
from 183 Million Mrs.
Million Mors.

per annum.
Manufacture of 2 new Nil

making were  proposcd to be

purchased was not an ¢
ur dertaking within  the
meanirg of Secticn
2(v) of the Act ard
as such.  the  provi-
sions of Sccticn. 23(4)
of the Act were pot
applicable te  the pro-
pusal of the compary

proposal  Was
fcund to be exempt
under Section 21(4)
of the MLR.T.P. Act.

The proposcd expar sion

Limited. article viz., Hydraulic was 1ot substartial
Turbires upto 5 MW within the mearirg of

capacity

annune

with a capa-
citv of 200 tonnes per
within  the

Section 21 of the M.R.
T.P. Act.

existing overall anrual

licersed

capacity of

12,000 tonnes rclating
to  various kirds of
Industrial Machinery .

Expansion of Pencillin Plant

1429, SHRI RAMKAISHNA MORE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
pleased to state:

(a) whether it is a fact that Govern.
ment spent nearly four crores on ex-
pansion of Penicillin Plant to give 250-
300 MMU per annum and the additio-
nal expanded capacity of penicillin was
to be converted to 6 A.P.A./Ampiciilin
for which another plant worth Rs. four
croreg had been established;

(b) if so, the reasons why Hindustan
Antibioticg Limited Pimpri, ig running
at present only one Termentor and
keeping 11 to 12 Termentorg idle when
Government are importing 6 AP.A./

Ampicillin worth crores of rupees; and

(¢) whether Government have allow-
ed the company to drastically curtail
the production of penicillin and are
allowing liberal imports of 6 A.P.A,

if so, the reasons?





